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[Shri Gopal Singh G. Solanki]
amount of Rs. 54.18 crores an amount of
Rs. 17.92 crore was rejected.

After that, out an amount of Rs. 1.54 crores
mainly of Kalawad taluka in Jamnagar
district, an amount of Rs. 1.28 crore was
rejected. This is under reference to the
Government. The Ministry of Agriculture
may please refer to these cases and release the
amount in question.

Attack on Journalists by Shri Sena
Activists in Aurangabad
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THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : Mr. Jagesh Desai.
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THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAIJAN) : I have called Mr. Jagesh
Desai. Let him speak. He is also going to
associate....(Interruptions)...

SHRI ASHIS SEN (West Bengal)
Madam, first of all let us associate, and then
Mr. Desai can speak .... (Interruptions)....

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : Mr. Sen, you have now
started dictating who I should call first ....
(Interruptions)....

SHRI JAGESH DESAI
(Maharashtra): Madam, I am thankful to Dr.
Bapu Kaldate for bringing this issue before
the House. Assault on pressmen is assault on
democracy. Shiv Sena is a fascist
organization, and by hook or by crook they
want the people to fear them and they want to
create a fear psychosis in the people of
Maharashtra. I remember, in 1967 the late
Shri VK. Krishna Menon fought against Shiv
Sena.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : Mr. Desai, please. Just
associate.
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SHRI JAGESH DESAI The Chief
Minister of Maharashtra has ordered an
inquiry into this whole incident and, after the
inquiry report comes, I am sure the
Mabharashtra Government will take the most
stringent action against those who are
responsible for it....(Interruptions).... 1 hope
that Bal Thackeray will not be spared and
action would be taken against him. If we want
to survive as a democracy, all such persons
who are assaulting press persons....

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : Mr. Desai, Please.
Enough.

SHRI JAGESH DESALI : All right, Madam.
I support Dr. Bapu Kaldate, and I am sure
that the Chief Minister of Maharashtra will
take necessary action to see that such things
are not repeated in Maharashtra.
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THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAIJAN): No, this is not a debate.
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SHRI RAM NARESH YADAV: (Uttar
Pradesh): Madam,....

THE VICE-CHAIRMAN
(SHRIMATI JAYANTI NATARA-JAN): No,
no, Mr. Yadav, please. Mr. Salim, one
sentence.
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THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN). Maulana Azmi, justone
sentence, please.
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Regulation (Amendment) Introduced
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sentence.......... (Interruptions)

No, we are not having a debate, please, I
implore the Members. It is enough. So many
members have spoken.

SHRI MISA R. GANESAN (Tamil Nadu):
Madam, I associate myself with what Dr.
Bapu Kaldate has mentioned here.
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SHRI GURUDAS DAS GUPTA (West

Bengal): Madam, there is unanimity in
the House.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI

NATARAIJAN): The last. I am not calling any
more. We are not having a debate here. It is
enough.

SHRI GURUDAS DAS GUPTA: There is
almost unanimity in the House for action
against Bal Thackeray.

My point is different. Mr. Bal Thackeray has
been acting in that way for a pretty long time to
create a fear-psychosis in a particular part of
the country and to take political advantage of it.
This is the political lesson. You are yourself a
lawyer Madam. The criminal law, the Cr. P.C.
has been isolated. A
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man has been beaten up. The provocation
was the speech of Mr. Bal Thackeray. It
means no investigation.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN): I think enough has been
said. Mr. Bal Thackeray should be arrested
and sent to jail. There is no reason why there
should be one law for Mr. Bal Thackeray and
another set of laws for the other people for
violation of laws.

Mo amfe W WA (wew): dem,
am FR A @ W oW 9 Fa g o
oo Wiy HFEA & Bl § oM R TR
A € SR

STATEMENT BY MINISTER

Circumstances which Necessitated
Immediate Legislation by the Banking
Regulation (Amendment) Ordinance, 1994

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR.
ABRAR AHMED): Madam Chairperson I
beg to lay on the Table a statement (in
English and Hindi) explaining the
circumstances  which  had  necessitated
immediate legislation by the Banking
Regulation (Amendment) Ordinance, 1994.

THE BANKING REGULATION
(AMENDMENT) BILL, 1994

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR.
ABRAR AHMED): Madam Vice-
Chairperson, I move for leave to introduce a
Bill further to amend the Banking Regulation
Act, 1949.

The question was proposed. 11-2
RSS/ND/95
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SHRI GURUDAS DAS GUPTA (West
Bengal): Madam, I had given my name.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN): You can raise it.

SHRI GURUDAS DAS GUPTA: I am
objecting to the Bill even at the introductory

stage... (Interruptions)... I gave
notice...(Interruptions)...

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI

NATARAIJAN): I am permitting him. I know
that he gave his name.

SHRI GURUDAS DAS GUPTA: I am
objecting to the introduction of the Bill for a
number of reasons. Number one, this Bill
seeks to appoint a person as chairman of a
bank who would not be a full-time chairman
but a part-time chairman. It seeks to appoint a
chairman on a part-time basis.

A large number of banks are being
mismanaged. It is known to everybody.
Eighteen banks out of twenty-eight
nationalised banks are in the red. If this is the
health of the national banking system, how
can a person who is not a full-time chairman
but a part-time chairman discharge his
responsibility as the chairman of a bank? This
is my second objection.

Number three, this Bill seeks to increase
the minimum ceiling on the voting right of
the shareholders from existing 1 per cent to
10 per cent. At the end this Bill seeks for
appointment of directors who can be even
three. The shareholders will be having three
directors on the board. What does it mean?
This Bill should be considered in the
background of the Government's policy
whose sincerity is well known to us.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN): Are you discussing the
merits of the Bill?

SHRI GURUDAS DAS GUPTA: I can
discuss them.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN): At the introduction stage,
how can you object?



